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~ THE DEPUTY CHAIRMAN : Tic question
1S @

"That tlie Biil be passed."
The motion wns adapted,

SHR1 BHUPESH GUPTA : Sir, we area
House of young peoole, full of vitality,
including the Chairman. That is why within
ten minutes we have passed it.

SHRI NIREN GHOSH : We are more rdive
to this institution.

HALF AN-HOUR DISCUSSION RE.
SH.ARES HELD BY SHRIMATI ARUNA
ASAF ALI AND THE DIRECT TAXES
PAID BY HER DURING THE LAST
TEN YEARS

MR. DEPUTY CHAIRMAN : Half-an-
hour discussion. Mr. Lokanalh Misra.

t[ ] Hindi transliteration.
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SHRI. BHUPESH GUPTA : After this we
will go to the Meghalaya Bill. I hope The
house can assure the Government that they
will pass it.

SHRI NIREN GHOSH (West Bengal) : Sir,
I am not here for long. Bui. I want to record
that I want tbe Meghalaya Bill to be passed
today. I may have to go away for some other
work. It should be passed today.

MR. DEPUTY CHAIRMAN : .Ml right.
Please sit down. Before Mr. Mishra starts his
speech, I would request him to limit his
observations to ten minutes because we have
got a large number of Members who would
like to ask clarifications or put questions to the
Minister. Therefore, if you want this Half-an-
hour discussion to be really finished within
half an hour. I will request the hon'ble Member
to take only ten minutes.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Itis 5-in.

SHRI EOKANATH MISRA (Orissa. * I( is
5-20. Now I start. Sir, the question of Shrimati
Aturuna Asaf All's tax a near has been taken
up in both the Houses of Parliament for the la™i
six months or so. In both the Houses the
Government does not wani to pari with
information which is inconvenient to them. All
the time we have been told that she had an
investment of about Rs. -7-18 lakhs io the
Raisina  Publications and some oiher
publications without being intimated as to
which was the source of thi-- huge amount for
investment Ye.-terday. Sir. vcu would have
kindly noticed that there was some i tternpt
here that the question may ni t be taken up for
oral answers. Ii is very good of you, Sir, to
have allowed me tc tike this matter up 'n the
shape of a half-an-hour discussion today.

Yesterday there was a statemedt laid on the
Table of the House which said that Mrs. Aruna
Asaf Ali had made a donation of Rs. 13,98,000
to one Foundation, called Dr. A. V. Baliga
Foundation. The total wealth in possession of
Mrs. Aruna Asab Ali is not known. Any
socialist in this countrj is an iceberg ard more
so Mrs. Aruna Asaf Ali where the visible part
is probably much less than the invisible one.
And 1 would n il hav< come to krow, nor
would the countiy have come to know, the
assets of Mrs. Aruna Asaf Ali, if we had not
persistently ar.d insistently tried to dig into it.
Ultimately, 1> this digging she is
completely exposed,
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to my ki ou lodge. 1 do not ki on whether there is
something more to be exposed yet, because as I
said, every socialist is an iceberg.

Half-an-hour

Now. the greatest of socialists. Mrs. Aruna Asaf
Ali. according to the information made available to
us by the Finance Ministry, owns a capital
investment of at least Rs. 18 lakhs in two
publications: one is the United India Periodicals and
the other is the Raisina Publications Limited which
brings out the Russian pamphlets Patri-1 and Jink.

SHRI BALACHANDRA MENON (Kera'a.'
Why are you-so mu'-Ji against it?

SHRI LOKANATH MISRA : 1 am bound by the
time. If the Chair gives me t i me...

MR. DEPUTY CHAIRMAN
interruption;. Let him continue.

No

SHRI LOKANATH MISRA : Out of the known
wealth possessed by Mrs. Aruna Asa’ Mi. there is a
donation made to Dr. A. V. Baliga Foundation to the
tune of Rs. 'j Iakh*. I do net krow what this Di-A. V.
Baliga Foundation is. Hit is another name for
propagating the Communist ideology nnd doing the
Russian type of propaganda, then, Sir, this would not
have got inct me tax exemption according to law. If it
has not got income tax exemption, there are further
complications. I do not know—and the Minister must
let us know—whether this particular Foundation has
the advantag : of exemption from income-tax, and
whosoever donates to this particular Foundation also
gets exemption from wealth tax and income tax. That
information I would like the hon. Minister to place at
our disposal. Ii that is not so. then the complications
are too many. But, as it is, Sir, nobody in il is country
can expeet Mrs. Aruna Asaf Ali to have made a huge
c< ntribu ion of Rs. 14 lakhs to D:-. A. V. Baliga
Foundation out oi her total wealth of Rs. 18 lakhs |
unless she had something to get out of it. j And it it is
dem: for personal interest, then there is absolutely no
exemption of income-tax.

Now, figures have been given to us -regarding the
income-tax and wealth tax paid. The variation.! are so
much in different years thai il is unbrlivable. Tn
begins from '.960-61 and in that year the [ income-tax
paidis Rs. 261. In 1961-62,
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it is Rs. 730; it rises by three time:. And the source of
income for these years is salary and interest. In 1962-
63, the inccme tax paid is Rs. 1.3i0. Here also the.
source ofincome is salary and interes!. How there
was such a variation in salary and interest so far as
Mrs, Aruna Asaf Ali is concerned, is not known io
me. I hope the hon. Minister would kindly throw
some light on this. In the next yeai, 1963-64, il is Rs.
318; it comes down from Rs. 1,310 to Rs. 318. And
she pay this year, for the first time, a wealth tax of
Rs. 108. II is very difficult io comprehend how a
person who pays Rs. 318 as income-tax has to pay a
wealth tax of Rs. to8. As you know. Sir, the rule then
was that anybody who did not have more than Rs. 2
lakhs did not have io pay wealth tax. And anybody
who had Rs. 2 lakhs, unless he was another Jagjivan
Ram, had to pay income tax not to the tunc of Rs.
318 but to the tune of thousands. I would like this
point Io be clarified by the hon. Minister.

The next year is more surprising. In

1964-65, the income-tax paid by her is
Rs. 7,263. The wvariation is so much. Once
you look into this statement, you start
disbelieving it, as 1 always disbelive this
ment so tar as these statistics are
ed. I disbelieve it all Ihe more
becai they might have some intention
this. This may be a determined
a order to mislead the House. Then,

in 1965-66, the income tax is Rs. 641 while
tlie wealth tux ir Rs. 519. The wealth tax
goes up while the income down.
Inig66-67, the income-tax is only Rs. 281. And the
crux of the matter is ihe year 1967-68. The income-
tax in that 5 Rs. 1,24,790 and tlie wealth tax paid is
R,s. 4,918. She is in possession of Rs. 13 lakhs all of
a sudden. The reasons given are: "Dividend income
and capital gain of Rs. 846,787 on sale, of
enc'.tlement Certificates of the value of Rs. 4,81,128
under .he National Defence Remittance Scheme.." 1
am lold, Sir, thai during the war year with Pakistan
or even probably during the war years with China,
people were encouraged to repatriate "oreign exch
into this country.

SHRI PREM MANOHAR (Ufa. Pradesh) : It was
only during the war with Pakistan.

SHR1 LOKANATH MISRA : Yes. il wjs only
during tlie war with Pakistan. I do nol know whelher
Ihe same scheme was available t1l 1967-68. The
entry I oi' this colossal amount is in respect of 1967-
68. And even ifthe scheme
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Mailable till that year, whore from did Mrs. Aruna
Asaf Ali get this colossal amount of Rs. 4,31,128 in
foreign exchange? In another place they have
shown—thev might mislead this House again;
therefore, 1 am warning this House not to be
misled— that Mrs. Aruna Asaf Ali had a deposit of
Rs. 6.751 in the Llovds Bank, London, at the end of
the financial year of 1964-1)5. This amount is
claimed to have been inherited by her from her late
husband and subsequently repatriated to India. Now,
whatever was ITherc to be declared under the law as
foreign exchange and inherited from her husband had
been shown already in 1964-65. So, if there was
anything else, it was not from her husband because
that is not shown here. I have always been saying Ilia
1 she has some channel from foreign sou'ces through
which money comes and the Government is aware of
il. It is nol that they are not aware of it. They know
that Patriot and Link get money through th
surreptitious sources and Mrs. Aruna Asaf Ali is one
of them. II is a btnami transaction. The money docs
nol belong to Ic . [1 is Russian monev and she is oni}
a name-lender. A', a name-lender, she has been
eating dividends and interest out oi it. Therefore,
these ave the things which must be explained io ihe
House.

MR. DEPUTY CHAIRMAN : You have to finish
now.

SHRI LOKANATH MISRA ; Ten
minutes ari c¢. Iam very cons-
cious of the lime. 1 will finish by 5-30.

MR. DEPUTY CHAIRMAN You

startedat 5 18.

SHRI LOKANATH MISRA : In 1968-69, the
income-tax comes down to Rs. 570, but the wealth
tax is Rs. 5,775. This is all mysterious. It is difficult
for me to comprehend how the Central Board of
Direel Taxes functions. For the next year, i.e. 1969-
70, the income-tax is Rs. 981 and there is absolutely
no wealth tax. Probably the entire thing has been
transferred to some other name in another benami
transaction. We would like the. hon. Minister to
throw sufficient light on this particiular mysterious
case. There is ample suspicion in the country that
foreign money is being surreptitiously drawn in by
some persons probably in Delhi or elsewhere. But
we have here a concrete case where foreign money is
being drawn and is being ; ansacted from one name
to the other under the very nose of this Government
and the persons concerned arc going scot-free. 1
would like
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particular case to be taken up so that if there is a case
against Mrs. Aruna Asaf Ali for having taken this
moi ey from foreign sources, money which did not
belong to her, she must be prosecuted as ar. anti-
national.

Thank you.

THE MINISTER OF SUPPLY AND THE
MINISTER OF STATE IN THE MINISTRY Or
FINANCE iSHRI R. K. KHADILKAR) Sir,
the honourable
Member. Shri Lokanath Misra,
three points in this debate. I would like to
deal with them as they have been raised,
in the order in which they have been put on
ihe paper. Al th'- outset I would like to
make one thing very clear. It is not a
question of any mystery because  just
reading out some figures from here and
there would not convince the House. 1
have listened to you and I will try to con

raised

vince not only y< u. Mr. Lokanath Misra,
but all other Members of the House also
regarding all ansaCtions, whether

they were regular or irregular, and I would

like tn  dispel ihe  suspicion  because
throughout  there = was an  under-current
or even sometimes an expression of sus-
-n tliat the money has come from some
erious source and the Board of Direct
'faxes has taken a lenient vic w. I would
like to assure the ble Member

:nid ihe* House, that 1 can convince them with all
the facts and figures from year to year regarding th;'
sources of income and ding 1 liability to pay
taxes and transa< tons concerning so many things
thai he has mi nti

I would first deal with his first quertion as to what the
source is of Mrs Aruna Asaf All's money to the tunc*
of Rs. 18 lakhs. You naturally felt rather taken aback
at this figure. Rs. 18 lakhs. You must have thought
that there must be some secret source of this money. I
wiH give you the facts. But before thai I will just
give the background and then read out the ngures. I
may point ou. to ym tliat anybody, a donor, under the
remittance uic is entitled to give money to any man.
And as ihe House and tie honourable-Members will
understand, the source; need nol be disclosed, and in
such a remittance the man who is the receive:. is
entitled to 60 per cent of the remittance for import
entitlement, and this is also allowed to be sold in tae
open market. 1 ver the price, sometimes this is sold ai
ioo per cent or even much more. Firsl I am giving
you the background in general. Afterwards I will give
you the facts and figures.
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[Shri R. K. Khadilkai. ]

Mrs. Aruna Asaf Ali is supposed to be ;
connected with two journals of the Baliga
Foundation—ol' the late well-known, renowned
Dr. Baliga. Here one thing I would like to mak
clear. The Baliga Foundation has bee
recognised as a charitable institution. This th
honourable Member must bear in mind in thi
connection. Under the entitlement scheme whic
operated with a view to increasing our foreig
exchange resources, those who Wire holdin,
money outside were allowed to repatriate tha
money to India, and this repatriation was som
sort of an incentive given; whether it was righ
or wrong, I am not concerned with it. I a
stating the position. And thai entitlement is 6
per cent. If a hundred poinds are brought in b
this method of remittance, you are entitled to a
import licence for sixty pounds. Of course, tha
cat be sold at the time at 300 per cent. This is i
ic position. Now, I will come to the details.
have given you the background; otherwise, fro
mere figures it will not be clear to the House o
to the honourable Member as to how she coul
collect this big amount. First on 31-3-68 th
position of Mrs. Aruna Asaf Ali was like this
Her assets were Rs. 14 lakhs—shares in th
limited companies at face value; sundry debtor:
including deoosits with the Raisina Publication:
and the United India Periodicals publishing th
Patriot and the | Rs. 5 lakh odd. I am not giving
the small figures of hundreds and thousands. Her
bank balance was Rs. 1,86,000. So. her total
assets were Rs. 20,91,028 .

SHRI LOKANATH MISRA : Is 'hat apart
from the gift of Rs. 14 lakhs?

SHRI R. K. KHADILKAR : I am ex-
plaining the position io you. 1 will answer all
your questions. I am giving you the
rigures.

Then, what did her liabilities amount to?
Her loans were Rs. 2,40,000; incom > tax
payable on this Rs. 1,24,000. Total liabilities
were Rs. 3,64,000 odd. So, the excess of assets
over the liabilities representing Mrs. Aruna
Asal!' Ali's capital was Rs. 17,26,000 odd as on
31-3-1968. Thi': was her net asset on that date.
Then we will see what happened in the next
year. .

SHRI LOKANATH MISRA : When did
she possess this wealth? You arc delaying the
matter.

SHRI R. K. KHADILKAR : I am
explaining 'everything. I shall explain
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every pie. The honourable Member need nol
get agitated. Every pie that she posses-sod
cither by way oi' donation or otherwise will be
explained.

SHRI LOKANATH MISRA : You
will have to explain quickly nol for my sake,
but for the sake of the time of the House. I
stuck to the time. Mr. Deputy Chairman, the
Minister is not able to finish quickly. . .

SHRI R. K. KHADILKAR : I am
giving you all tlie facts and figures. I am
explaining everything.

SHRI LOKANATH MISRA : .Ml right,
you explain. You can take half an hour oi even
one hour. It does not matter.

MR. DEPUTY CHAIRMAN : No. the
Minister may please try to finish soon because
the discussion is only for a short time.

SHRI LOKANATH MISRA : Sir, there is
nothing like that. There is nothing like "be
brief" He has to explain the source from which
the foreign exchange came.

SHRI R. K. KHADILKAR : I am giving
you all the information and if there is any
doubt lingering, not a suspicion. I am prepared
to dispel it at any time.

So, we come to ihe next year. We come to
the position as on 31-3-60. .Assets wen: shares
of Rs 6,500: sundry debtors Rs. 5,21,000
including deposits with the Raisina
Publications and the United India Periodicals;
and bank balance Rs. 1,83,000. As on 31-3-
1960 the total assets were to the tune of Rs.
7,10,000 odd. I am not giving the small
figures. Then, loans aa they were there, Rs.
3,90,000; income lax payable I.ecause that
was paid off in between, Rs. 889 .

SHRI LOKANATH MISRA : What was
her income every year? You are only quoting .

SHRI DAHYABHAI V. PATEL Gujarat) :
You are confusing the issue.

SHRI LOKANATH MISRA : The entire
issue is being confused. What is her annual
income? Let us know her annual income
so that we know the tax .

SHRI R. K. KHADILKAR :
i listen to me, Mr. Lokanath Misra.
have stated earlier,

Please
Asl
the main intriguing



5821 Half-an-hour [ 24 DEC.

thing that you mentioned, very rightiy of
course, was donation was received by way of
remittances and that was utilised muter the
remittance scheme . . (Interruptions) I am
explaining the names of the companies and
everything. Nothing will be kept secret. Please
listen to me. We now come to the second year.
The position at that time was, the net excess
ol"assets over the liabilities was Rs. 7,10,000
odd. This was the position. After all. one thing
is there. If you go through all the statements, at
the end of the financial years 1967-68 and
1968-69, you will see tliat the investments in
shares and deposits proceeded largely out of
Mrs. Aruna Asaf All's own capital and, to a
certain extent, out of the loans borrowed by
her iwo times. Il is her own capital as well as
loans. So how she got it. I am giving vou the
names. 1 am not keeping anything behind.
Now Mrs. Kripalani .

SHRI LOKANATH MISRA : I want one
point to be made clear. Do you mean to say
that for that "nvestment also she borrowed
money and invested it in the Raisina
Publications? Do you want us to believe that?

SHRI R. K. KHADILKAR : I am giving
you the names from where the money comes,

-,HRI LOKANATH MISRA : These areas
fictit'oits as he figures.

SHRI R. K. KHADILKAR : So &r as
the remittance part is concerned, I am giving
you the (arms' names and their eassets. It is a
verv big firm and the Income-tax Department
has taken sufficient precautions and carried out
research to find out all the assets.

MR. DEPUTY CHAIRMAN : Mr.
Khadilkar, whatever points Mr. Misra has
made, you should reply to those points
categorically.

SHRI R. K. KHADILKAR : Sir, unless 1
give the background of some years, it would
be very difficult for me to reply. Just bear with
me for a while. These are the details of the
loans. Mrs. Kripalani New Delhi. Rs. ao
thousand; then in 1960 Rs. 20 thousand; then
R. G. Agarwal, New Delhi, Rs. 20 thousand.

SHRI LOKANATH MISRA

: Mrs.
Kripalani, ShriJ. B. Kripalani's wife?

SHRI R. K. KHADILKAR : I do not
know ihat. Iam givin{joath* «1' -
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Whether they are fictitious or otherwise, that
is foi' you io sa)'. Then R. C'. Agarwal, New
Delhi, Rs. 20 thousand. The loan continues. J.
V. Gokul and Go. Rs. 2 lakhs and in 1969 Rs.
2,25,000. (Interruptions) T am giving you the
details of that company. Then Bhagat
Industrial Corporation, the loan amount is Rs.
1,24,000. So the total loans af ihe end of 1969
amount i0 Rs- .'"790,705. So far as Mrs. Asaf
Ali's capital is concerned, she has about Rs. 2
lakhs ofher own. That is before May 1969.
That has been asce:tained by the Department ;
there is no doubt about that. When she
received the gi\ —this is ihe main point which
is troubling you

SHRI N. K. SHEJWALKAR (Madhya
Pradesh) : I tis troubling you.

SHRI R. K. KHADILKAR : I am not
troubled because I know the facts. The gift is
Rs. 7,95,544 from abroad. Now this amount
was remitted to her by Leo and Company,
Zurich through the Hong Kong and Shanghai
Banking Corporation, Bombay. This is
claimed by Mrs. Asaf Ali as a gift from
"abroad, and that was a remittance.

SHRI LOKANATH MISRA : Who is the
giver?

SHRI R. K. KHADILKAR : Under
the entitlement scheme no donor's name need
be disclosed. (Interruptioni

SHRI1 C. D. PANDE (Uttar Pradesh) : Sir.
ma\ 1 WII lem that entitlements and certificates
can be of only Indian citizens, not of
foreigners, because only the exporters of
goods give them entitlement?

SHRI R. K. KHADILKAR : Mr. Pande, you
are confusing it; I will remove thai confusion.
Here under the law without disclosing the
name of the person sou (.11 send tha!
remittance. You are talking of entitlement. I
am coming to that. So tiiis remittance came
from abroad. Apart from this remittance, I am
giving you the full details.

MR. DEPUTY CHAIRMAN: Mr.
Khadilkar. it is no! accessary for you to give
all the details. If you have finished the
background of the whole story .

(Interruptions)

"SHRI LOKANATH MISRA . Sir. the
story is much more confounded. There
is some confusion. It is Mr. Krishna

jyjenon's language.
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SHRI R. K. KHADILK-AR : Now apart, from
this remittance, she received another remittance
through ".he Lloyds Bank, New Delhi, of Rs. 6,337.
These are the two remittances and the total amount
aggregates Rs. 8 lakhs, odd. Now how was it used so
as to get more amount out of it? I will explain it just
now. Now out of this Rs. 8 lakhs odd she was
entitled for 60 per cent, for import licences. Her
entitlement she could sell to anybody. So 60 per
cent, of this Rs. 3 lakhs odd comes to Rs. 4 lakhs
odd .

SHRI LOKANATH MISRA : Foreign money
blackmarketed again. Now, Sir, I would like to ask a
question. (Interruption) You are subjected to the
Chair. You may be the Finance Minister. Sir, he did
not say whither the gifts were also covered under the
rules for this repatriation de

SHRIR. K. KHADILKAR : Mr. Misra, you just
listen to me. 1 am corning to the point which is
giving you some headache without knowing the
facts. Now that certificate she sold to M/s. J. V.
Gokul & Co. of Bombay on 17-3-66 at a premium of
' cent. I have given the name of the firm. She
received a further sum like that more than Rs.
8,46,000. Now this is the crucial figure. The assets
increased by Rs. 16 lakhs because of this legal
advantage and the provision unde- the law giving her
a right to sell her entitlement market at the prevailing
price. The that amount naturally went up. This I
crucial figure wliich is giving you some headache.

o amwenr  ny  (faEe)
(Interruplioas) =T|'~T‘-'€ = ,-,:L ardr ?

MR. DEPUTY' CHAIRMAN : How long will
you take?

SHRI R. K. KHADILKAR : I am prepared to
finish even in five minutes if there is no disturbance.

MR. DEPUTY CHAIRMAN : All right, let there
be no disturbance and he will finish in five minutes.

ot v (39T 53) : AmA,
T FEAT 52 2 % qiv w0 w7 faaay
TG X TG E ST A1 AR (w0
X GT & @t awer & ? waw qea &
T F .
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SHRI R. K. KHADILKAR Please
give me five minutes and 1 will explain
how the total came to Rs. 16 lakhs. Now
one question remains. You will ask whether
this company. J. V. Gokul, is a real com
pany or a fictitious company. I will g
few facts about tha! company. You will
ask : Is this JV. Gokul & Company a
real company, or a fictitious thing? This

s niv question. Here I will give you only a
few facts about that; oiher things are not
ntial. If you like I will give you tin-
relevant portions of the entitlement scheme
on, but. these facts 1 will give vyau
runv. Messrs. Gokul and company i, a
company in Bombay. Now, Shrimati Aruna
Asaf Ali started taking loans flom Gokul
and Co. from 1-7-1965 and she lias been a
debtor to that company since then. In the
matter ofher finance I do mnol want to
you all the names but about this company
I will give you the particulars including
loan; and interest thereon a! the rai
12 per cent. Borrowing was done at the
rate of ia per een’, from this company.
During the financial yea' so much was
bom soon. 1 will give you the
partners and other things. Other facts I am no',
giving you now. Now, Gokul & Co. is a firm of
Bombay consisting of five partners and these
partners have also a limited company ot he same
name in Bombay. J. V. Gokul & Co. were able to
give loans to Shrimati Aruna Asaf Ali who was
taking loans on hundis etc. Mr. Misra, just listen.
Gokul & Co. has dealings. They are dealing in
export of oilcakes, dyes, chemicals, automobile
parts, coffee, sugar and cotton. I will give you ihe
connection of the countries where they export, jus!
now.

MR. DEPUTY CHAIRMAN
to give all the countiies?

. Is it necessary
SHRIR. K. KHADILKAR : [Itis,

because of suspicion. Do you want tlie connections?
SHRI RAJNARAIN : No, no.

MR. DEPUTY CHAIRMAN
Members may come up with their

Nov, hon.
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questions. We have had enough of information
given by the hon. Minister. There are a large number
of Mcmb' rs who would like to seek further
claiifications, and 1 would therefore request hon.
Members to be as brief as possible. Mr. Ajit Prasad
Jain is not there. So Mr. Bhupe:h Gupta.

SHRI BHUPESH GUPTA I would like
to ask the following clarifications. Is the
hon. Mini that there was a public
statement on behalf of the Governmen) of
India by Shasiriji in October, 1965. in which Indian
nationals- note the words 'Indian nationals'—living

abioad were called upon to repatriate their money tc
this country?

SHRI LOKANATH MISRA : Not from foreign
individuals.

SHRI BHUPESH GUPTA: I have mentioned
'Indian nationals'. I thought I alone suffered from
hearing trouble. Now my friend, a Swatantra leader,
is suffering from the same hearing trouble, it seems.
I have said 'Indian nationals', citizens of India living
abroad. Is it clear? Now, after tliat, one Indian
national, a citizen of India, neither Russian nor
Chinese nor American nor British but as jndian as
he is here, made a gift of Rs. 7>95>544-

SHRI LOKANATH MISRA : But what was his
source of income?

SHRI BHUPESH GUPTA : Let me finish. His
source of income? May be heaven, may be hell: I
am not concerned.

Now, if somebody living abroad, an Indian
national, made a contribution equivalent to the
amount which I have mentioned — nearly eight
lakhs of rupees. .,

SHRI LOKANATH MISRA : That came from
Russia. That is exactly what I say.

SHRI BHUPESH GUPTA : Let me finish. If you
are so obsessed with Russia, go to Russia.

Now, he is an Indian national living in a Western
eountry, residing there and living there, and he
rqjalriated this amount and offered this money as a
gift to Shrimati Aruna Asaf Ali. And it came
through a bank.

(Interruptions

Mr. Deputy Chairman, interrutions are made
even in the middle of a sentence.
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Then I will also interrupt him. So it is not fair to me.

MR. DEPUTY CHAIRMAN Let
there be no interruptions. But Mr. Bhupesh Gupta,
you should finish asking the clarifications as early as
possible.

SHRI BHUPESH GUPTA : So this monev was
received as a gift according to my information—the
hon. Minister should correct me if I am wrong-
under the national deferce remittence scheme. And
then what happened? Sixty per cent, of it got this
entitlement because of which she could also get
import facilities and so on. Now, these so-called
defence certificates, according to my information,—
the hon. Minister should correct me because I am
trying to get corrected if I am wrong— were sold at
a premium of 175 per cent.

SHRI LOKANATH MISRA : He has
said all that.

SHRI BHUPESH GUPTA : No, no. You arc
after thai money. I know.

MR. DEPUTY CHAIRMAN : Mr. Bhupesh
Gupta, all these facts and figures have been given
by the hon. Minister. You may seek oiher
clarifications.

SHRI B. T. KEMIARAJ (Mysore; : He is not
seeking clarifications; il seems be is  replying
instead of the Minister.

SHRI BHUPESH GUPTA : May I proceed ?
SHRI LOKANATH MISRA : Why not?

SHR1 BHUPESH GUPTA : Beacause a venerable
lady in the country, a great freedom lighter, has been
maligned for such a long time, certainly I shall have
my say; otherwise not a word will be uttered.

SHRI LOKANATH MISRA : Why are you
getting excited?

SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, will you give me protection against these
interruptions?

MR. DEPUTY CHAIRMAN : I will give you
protection but you should ask clarifications without
any repetitions.

SHRI BHUPESH GUPTA : I am not being
allowed to finish my sentences* Kindly allow me
to finish my senten ce
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[Shri*Bhupesh Gupta.]

If you do not allow me to finish my sen" fences, let
us have the House adjourned and let us go away. 1
can understand that. I did not utter a word all along
when [ could hive contested everything Mr.
Lokanath Misra said.

MR. DEPUTY CHAIRMAN : Give
him a patient hearing please.

SHRI BHUPESH GUPTA : He had
every right io say whatever he had to say whether I
agreed with it or not, correct or not.

Now, by selling these certificates a" additional
sum of Rs. 8,46,000 was made-Therefore, Rs. seven
lakhs plus this Rs-eight lakhs odd got after having
sold them at a premium made it nearly Rs. fifteen
lakhs or Rs. sixteen lakhs. It is not Russian moneys; it
is the money which has been accounted for in the
Reserve Bank by the banking processes here, the
money got through selling the defence certificates in
this country. And this is how tlie Rs. 15 lakhs or Rs.
16 lakhs were made. It did not come from Russia or
from the United States of America. I would ask the
hon. Minister to dispute this fact if he can.

SHRI K. S. GHAVDA (Gujarat) : The hon.
Minister has given the replies.

SHRI BHUPESH GUPTA : Now is it not a fact that
Shrimati Aruna Asaf Ali made an offer to Mr. Morarji
Desai, when he was the Finance Minister of the
country, to divulge the name of the Indian national
who had made a gift of that money on only one
condition, that the name should be kept confidential as
other names under that scheme of repatriating funds
were kept confidential? Now therefore it is in the files
of the Government of India that that offer was made,
that only one lady, one citizen of India, receiving a gift
under that scheme, offered to divulge the name only
on the gurantee that it would not be made public as
other names had not been made public. Is it not a fact
that Shrimati Aruna Asaf Ali had said that she was
ready for his name to be published provided other
names also were published, and that this proposal was
made to Mr. Morarji Desai ? I should like to know this
from the hon. Minister. Is it not also a fact that in spite
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of all these things some people were put to harass
every shareholder of the 'Patriot' and the 'Link', by Mr|
| Morarji Desai? I should like to ask whether it is not
fact that the Nizam of Hyderabad is a shareholder.
that Shri
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1 Saporji Palanji is a shareholder—they know all these
people—that Shri D. S. Patel is a shareholder, that
the Nawab ol" Palanpur. late Dr. Baliga, Shri Deb
Narayan Agarwal, Shri Ram Charan Agarwal, are
shareholders ?

MR. DEPUTY CHAIRMAN : You please wind
up.

SHRI BHUPESH GUPTA : I am winding up but
not without reading om
the names.

6 P.M.

Mr. R. D. Bhagat, was 1101 he a shareholder?
Tlie Cakutta multi-millionaire, Mr. Jhunjhunwalla,
was not he a shareholder? Are they all
Communists?

SHRI C. D. PANDE : Under the pressure of
Ministers.

SHRI BHUPESH GUPTA : Under your pressure.
Therefore Mr. Vice-Chairman I should like to know
whether in this House a patriot, a freedom fighter of
sterling character m public life has some protection
or not against this calumny made in this manner.

SHRI LOKANATH MISRA : The source of the
money is no t known and so lie cannot say.. .

(Interruptions)

SHRI BHUPESH GUPTA : You were under a
misapprehension, when you saw Rs. 14 or Rs. 15
lakhs. My friend, Mr. Misra, was under some
misapprehension. When he heard about Rs. 18 lakhs
he got worked up. He did not realise that the money
came through the bank from an Indian national,
accounted for and got through the sale of defence
certificates. This amount was received by the sale of
defence certificates in the country Therefore there is
no foreign source involved at all. Apart from
Shrimati Aruna Asaf Ali's private property of two
lakhs or so.. .

(Interruptions)

MR. DEPUTY CHAIRMAN : You must finish
now.

SHRI BHUPESH GUPTA : Mr. Vice-Chairman,
I demand that every remark that has been made
affecting her integrity and character and suggesting
that she was receiving foreign money—it was even
said Russian money—should be expunged from
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the proceedings of the House, because such
scurrilous utterances have been made, such
shameful utterances have beeu made. And I
want to know why Mr. Morarji Desai went on
harassing the shareholders.

SHRI LOKANATh M1SRA : He is bringing
in all this in order to mislead the House again.

(Interruptions)

SHRI BHUPESH GUPTA : I say my friend,
Mr, Misra, is a very worldly wise man. He
knows it. He can go to Mrs. Aruna Asaf Ali.
ask her to show the defence certificates and
oiher tilings and I am sun-she will show them.
Only the name will not be given, the name that
was offered to be given to Mr. Morarji Desai. |
am sure Mr. Misra himself will be then
satisfied about the source of the money, how
tlie funds have been accumulated and how the
share capital has been built up.

SHRI R. K. KHADILKAR : Tlie hon.
Member has repeated all the figures and
information which I gave execot one thing. It is
true that Mrs. Aruna Asaf Ali offered to Mr,
Morarji Desai, the then Financ Minister anti
the Deputy Prime Minister...

SHRI LOKANATH MISRA : How do you
know? Is it on record by Mr. Morarji Desai?

trnkrruptions) Mr. Desai is not now in ihe
Government and he cannot say.. .

SHRI R. K. KHADILKAR : I put it to you.
He was in the Government when the offer was
made to the Government. But he has
mentioned the Deputy Prime Minister's name.
She offered to disclose the name if it could be
kept secret to Prime Minister, the Deputy
Prime Minister and the then Finance Minister,
thalis, the Government. That is all.

MR. DEPUTY GHVIRMAN :
Shejwalkar.

SHRI BHUPESH GUPTA : Whal is the
reply to my question?

MR. DEPUTY CHAIRMAN : He has given
the reply.

SHRI BHUPESH GUPTA
accepted that...

SHRI DAHYABHAI V. PATEL : How can

he reply" qren?d  gwafr oy w9
; How can he reply?

Mr.

Has he

AATCIRO @ #(5
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q ™h A%urse & 0% &7 915 fdae
FIAT FEAT Z | WF A% A AT
arw 7€ # IHE HWT 97 F £F w9
g, JTHAl FEUT HAE A7 AT HNE Ay
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s gegarafa : @ TaE Tfwd o
“rrRr FAfeedaT w1 2 7

wqy Thaar wis (fzer) #TTR 0
AR AE 2, ITE G RET 41, 98 T
ar &7 fzar | s aqr e £ 7

Wi Alo Fo FATAGT : AN Al TEA
# gz 4% i 0 (A wedfs /@ 400
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20 B T 3w fAd g 2 fa 913 % oAy
qATEN AZT FAL, ATH AF EE, 34wy
aF IF A7 AEFAT AL Z | AT FH
AF0T3Z | a7 i 299 57 4@ 2 fv A
9w A9 w3z 7w | w5 & oA
H1aT &1 41 ¥ A A%, wg a0 (Fug
Y, AT AT ATASATHI AWAT 1 A(
9z fqdiw %7, 5z araq ¥ 397 2 | &fEa
27 wAy AT F AR WAL w2 AA0 2!
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oE-AR 7w 99T FAT 2 2 Ay (o7
gafrwr # G qrEar AE waifE wR-
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famraay 2 a7 samr e =0

st geawwla @ a9 FATTfETIT w0
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ot Alo Fo AT : Al 7 ug WlAFT
wRar § & v ooeww § o am e
Mg F1 wifmor 71 & fw svfaewre oo
dwarse #, 47 94 A ndEzuy w47 F
3% ATWIT A, A5 F ag AT HeAv 2

77 A1ar TP & A% Faawi F wwane |

g1 A1 ag Fo A ) A7 faag aw
# a1 AT €, 340 WA wawg a7 wfea
a® 7 A1A 95 FAT w9UT A1 & aw fwAq |
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T2 AT OARET B OIAT FIT TAET AT
9ATq TIAT § TA AT § W IT W 4T
faare F9 w1 AT q qgea (g @ a0
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MR. DEPUTY CHAIRMAN : You have
taken six minutes and you have already put
four questions.

S dlo Fo AWAANT : HHAIT F1-
wamfa wgam, am Ay § fF 45 "z
# ATTE ATHT FT FAE IewET ALY (war
2 ffFa g8 wew #y 44 favie = 3 ==
a7 ¥ fEur 9t

=t Iqmawafa : 78 a1 3F &, w9 A1
uF £ gaTw 9% aF%T § HT A5 A9
UL G U

ot Alo Fo TWARFT @ TIT HITH
Wz qATH 2

ot gumamfa : gaTE A1 A W
g g ) AT 9 %€ q9 9% &, =Y
#1919 9@ fod & 1 & fed A
q8T FTET & ! AT 43 ArEd |

At Ao o Teraw®T : 577 | AT
& strar wrgar g fw o g wof faly
wegfer w21 oAt &1 fo ag sat & spar
17 qa a8 g F a8 s ve oedm
997 3, wuwar 1% § T fomr a7 & 2w
aiferfeas ®§ ®vF sawMoR 77 T 2
T FAT HIET F o fra A48
FTIAT | AL a7 GATHT § TT UIT Fp
AT AT g (R @ 9 ww 7 wgan
A

SHRI R. K. KHADILKAR : He ha» only
asked one important question. The Opposition
Leader also asked what was the scheme and
whether under the relevart scheme the capital
gains tax liability was there. That has been
discharged and as the hon. Member imagines,
it is not so high. She has paid the capital gams
tax, under this section of the remittance
scheme, viz., where the total income, including
capital gains exceeds Rs. 10,000, tax will be
charged on the amount by which the capital
gain exceeds Rs. 5,000 at one and a half of the
average rate of tax payable to the ordinary
income of the taxpayer or at the flat rate of 15
percent, whichever is higher. Under this
clause, whatever capital gains tax liability has
accrued has been paid. One more question

8—8R.S./70
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he has asked about the bank. Foreign
remittance could come only through the
Lloyds Bank or the Hong Kong Bank. It could
not come otherwise. It came through proper
channel through the banking channels.

PROF. SAIYID NURUL HASAN
(Nominated) : Sir, I would like to understand
one point which seems to have become rather
obscure in all this discussion. The major issue
which has been raised is that it is claimed that
the source of remittance is foreign and nol aa
Indian source. Now, the law being absolutely
clear that no foreigner could send a remittance
under that particular scheme, did the Ministry
of Finance or the Reserve Bank satisfy itself
that the person who actually remitted the
money was an Indian national? Secondly, did
the)' satisfy that the money which was acquired
by that individual was not the result of a
remittance from India and brought back, but i t
was money which he acquired outside ? If the
ans-vier to these two points be in the
affirmative, in view of the fact that Mrs. Asaf
Ali had very clearly offered to the Government
to disclose the name of the person who had
made this remittance and she had also in the
alternative made it absolutely clear that she
would be p -epared to publish this name if all
the others published the name, is she not
entitled to that protection which even ordinary
business people were entitled to? Persons are
so keen about foreign funds. Is “he
Government aware that there are certain
elements in this country who are making a
conscious attempt to harass all those who are
subscribing to or giving money to all those
journals which stand for socialism and which
ODposes reactionary policies? Ifthatbeso, what
steps do the Government propose to take to
give protection to those people?

SHRI R. K. KHADILKAR : Only one
question has been raised. As I have said
earlier, when Mrs. Asaf Ali offered to disclose
the name to the Government, it is quite clear
that if that name had been a foreigner's name
or any name which did not fall in the
categories that were there under the National
Defence Remittance Scheme, certainly the
Finance Minister would have taken some
action. The authorities would have taken some
action. So, you should presume that it is
not...

SHRIN. K. SHEJWALKAR : How do |
you say that ?

\ SHRI R. K. KHADILKAR : The name !
not to be disclosed.
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SHRI N. K. SHEJWALKAR : He does not
give the name and in another place he says that
we should not presume the name.  This is
unfair.

SHRI R. K. KHADILKAR : So far as the
second part of the question is concerned, tax
liability is fully discharged and the Department
is satisfied. Nobody should question any
liability to pay the taxes when protection is
called for.

SHRI BHUPESH GUPTA : Mr. Morarji
Desai was satisfied.

SHRI LOKANATH MISRA : There is no
indication of it. How do you say that?

SHRI N. K. SHEJWALKAR : How do you
say that?

SHRI BHUPESH GUPTA : My friend, the
Swatantra Party leader, Mr. Piloo Mody's
father, late Shri Homi Mody, -advanced a loan
of Rs. 20 lakhs ts the company, which owned
the Link and the Patriot.

SHRI LOKANATH MISRA : I think it had
nothing to do with Russian money. It was
Indian money.

st gargen sy (9EY 93W) o
§ ag saw quar Jigar g fE F fedt &
aw § fa vz £ foar & duy g F
€192 FT TFAT § &1 wgh F A Afwer
faeft =t T AT AF FAT.

ot Feawmfa : aug afsg

ot gATGET S A grIW Y
ferfad) & ford wr 2% 0T | ot wra-
T3 H ATTo UHo UFo FT F¥ AT 97
sy v faw ag $v7 @1 9T 97 A
fat ¥ TavaT qar @t gar, § ardy ang
A ATl € a7l ¥y wwar § ag
T Hio ATfo Wo & HAT | K WM
HIY TTIZ FT FA § ATHT o) T A1
a1 i3 #r fefad & g w1 Oiw
g ?

St dlo Fo WorAAST : FA1T FLEE
Fivd ]ﬁmmi' Come on, we
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challenge it. Government should verify it.
What is this maligning ? How is the RSS
brought in here?

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI N. K. SHEJWALKAR : Now> the
RSS has been brought in here. I challenge the
Finance Minister to find out if they have done
it. Unnecessarily it is being brought in.

SHRI S: k MISHRA (Bihar) Mr. Deputy
Chairman, it seems that this subject has got
mixed up with some politics. On behalf of my
Party I would like to assure you that we do not
want to cast any reflection on the distinguished
lady. She has been a valiant freedom fighter
and it is farthest front our minds to cast any re-
flections upon the integrity of the lady. « We
continue to respect her very much, but this
subject must be raised to the technical level.
What I find is that thi? subject has got mixed up
with a certain amount of sypmpathjes and
antipathies. My object would be to separate the
subject from sympathies and antipathies. There
are certain issues which arise out of the
discussion that has taken place in this House.
The hon. Minister, you. will be pleased to
recollect, said that Indian nationals abroad can
repatriate money. [ wanted to get a copy of the
National Defence Remittance Scheme, but I
have not been able to lay my hands on it,
despite my best efforts. Whatever he has said...

ShRI BHUPESH GUPTA : May I pass on
this copy to him ?

SHRI S. N. MISHRA : Please wait. It was
available to him, but it was not available to
me.

SHRI BHUPESH. GUPTA : I got it.

SHRI S. N. MISHRA : Now, Sir, the point I
was making is that Indian nationals abroad—
mark the word 'abroad' —can repatriate, but
here is a person who is not an Indian national
abroad. I am trying to understand things. May
be, I am not sure, an Indian national abroad
had remitted this amount to her. So, may I
know whether this distinguished lady could
come under the category of Indian nationals
abroad or...

SHRI ARJUN ARORA (Uttar Pradesh) :
Under this scheme—the hon. Member, Mr.
Mishra, has not read it—any Indian can
receive.
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SHRI S. N. MISHRA : Let me have my say.
I am trying to understand the whole thing. It is
an Indian national abroad who can repatriate.
It is not a person in India who can repatriate.
Now, Sir, the only question that arises is that if
an Indian, who is not abroad— he or she—gets
a gift from some persons can he or she not
repatriate that amount?

SHRI ARJUN ARORA : I would tell this to
Mr. Mishra, to help him. I want to help
him.

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI S. N. MISHRA : I do not want to
be helped. Now  Sir...

SHRI BHUPESH GUPTA: Mr.Deputy
Chairman, on a point of order...

MR. DEPUTY CHAIRMAN : There is no
point of order.

SHRI BHUPESH GUPTA : He is only
asking. * *

MR. DEPUTY CHAIRMAN :You
have had your say. No, ho. Please sit down.
We have already taken one hour and five
minutes on this.

SHRI BHUPESH GUPTA : I pass on
scheme to hirn-e-°

the

(Interruptions)

MR. DEPUTY CHAIRMAN : No, no.
There should be no interruption. There
should be no interruption.

SHRI S. N. MISHRA : I want to understand.
Now, Sir, get me a scheme under which this
distinguished lady could be put into the
category of aa Indian national abroad. That is
point No. i. The Indian national abroad, he or
she, cannot keep the name concealed. If she is
in the category of an Indian national abroad,
then, of course, she could not disclose the
source of her income. But there is another
person who is an Indian national abroad, he or
she has to disclose his or her name. At the
same time, he or she may not disclose his or
her source of income. But the name has to be
disclosed of the Indian national abroad., Who
is the Indian nation abroad in this case,
whether he is the person who remitted the
amount? It is the person in India who has got
this gift. Who is the Indian national abroad?
That is No. 2. If the person is not an Indian
national abroad, then the name of the person
who gifted thatamount has to be dis-

[ 24 DEC. 1969 ]

Discussion 5838

closed. Supposing if I am living abroad and I
want to repatriate any amount, I have to give
my name. The name must be given. The only
safeguard that is provided or the incentive,
whatever you may call under the Scheme is
that the source of incomejmay not be
disclosed. The source of income may not be
disclosed, but the name of the person must be
disclosed. Here what the hon. Minister has
been pleased to tell us is simply that the
amount came through certain banks and
nothing else. So, I would not, by any stretch of
imagination, be prepared to place this
honourable lady in the category of an Indian
national abroad. If the lady her self is an Indian
national abroad, then the person, the Indian
national abroad, has to disclose his or her
name. Then the second point is, in what
foriegn currency this amount came?

SHRI K. S. CHAVDA :My name
is there and you give me my time.

MR. DEPUTY CHAIRMAN : Firstly' your
name was there. But afterwards your name is
not in the list, Mr, Chavda.

SHRI S. N. MISHRA : I would not like to
go into many other aspects, but I would like to
know, Sir, in what foreign currency this
amount came when

he repatriation was made.
he two simple questions.

SHRI BHUPESH GUPTA : Mr. Deputy
Chairman o « «

MR. DEPUTY CHAIRMAN : Now you
should not interrupt. The hon. Minister will
give the reply.

SHRI R. K. KHADILKAR :1 am
extremely happy to note that the hon. Leader
of the Opposition without detracting the
aspersions some people tried to cast on an
honourable lady, asked me two straight
questions and I would like to give him the
reply. No. i : On 30th October, 1965, an
explanatory press note was issued during Mr.
Shastri's regime. The questions have been
asked whether under the National Defence
Scheme it is open to persons other than the
Indian nationals to make remittances to India.
It is clarified that the reference to Indian
nationals in the Scheme is only in regard to the
recipients who must be Indian nationals. This
is the Scheme under which the recipient must
be an Indian national. And No. 2: Regarding
the currency it was in Swiss Francs. The
money was received Swiss Francs.

These are
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SHRI S. N. MISHRA : Sir, the hon. Minister
says that the recipient only must be. an Indian.

The other end must not be Indian? Is that the
*point he is making?

, SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, shall I read the text of this?

MR. DEPUTY CHAIRMAN : Mr. Bhupesh

Gupta, you should not assume the role of
an autocrat.
SHRI BHUPESH GUPTA : I have

got the copy right now.

MR. DEPUTY CHAIRMAN : V-is for the
hon. Minister to clarify the point that has been
raised by the hon. Member, Mr. Mishra.

SHRI  BHUPESH GUPTA : "The
person must be an Indian national. The money
should come through the bank and ' it should
come as a gift."

st TArTRe oA, # A e

™ A § Y AW §

it geawrafa : oF 917 gAd uw faw
AT g | Wehave to complete that
Bill also. I would request all the Mem-be.'s
to proceed with this Bill.

SHRI S. N. MISHRA :
will have to say something.

About that also |

ot TraTeEe ;s § T g
fasr 5+t oft & @waTer Q& THAT E

oft gwewmafe : fog & are & 7

I NWEAETEN . AT HA T Fal
qr 1% SATTHT 917 § AT gH U F4 |

o gewerafa : 99 a7 7 § fv 47
TH AR W A HE Al | JT wEr oav
at & s & grdAr wEar f& a agar
gU ATAT AT UF AT § owwrm s
% File 47 A & ¥ 41 |

it o AWy AT At arw oA
as f wrwr fammr avfegd o

ot TrETeE : oA, § e 8
wA: ot & #g frdew wom =R  f
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oo o gl awefin e fE F & s
¥ Aradr AR ATAFAAT AT HT AE AT
¥ % f F 3797 a7 S0 Foam § wifw
g AT W & | T § 1 am e-
TAT quTH H, 1942 F F9 AFErAT |
FRM earfy arew w1 & Al ad ;i
% fip g0 741 To9T T & | q@ gWI
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et & fad sNwdr seon srahAe A
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ot forar av | seft @ ar AT g [
FT AG FEAUT AT WIT AT Fovwd a7
T & | 97 Feww ag A1 g fw s
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A AT way fod gl ad o g7
i‘?ﬂ%l (Intermpliwu) M q AT
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TE FA A1 $:1 1 gfwaT veer ST ar
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faer sty ot #71 aw ferdae 7 59 F
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# ot sfaw dge widy £, 3 o9
T2 5 fow a7 9= & 39w A &
% | " Arfwd o s &6 awe
# AT FFEA ATH AL @rEr, a1 ggie
AT w0 T @ 7 oA, st 9% s
foara & at% = o a1 At fam ==t &
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aifegn 4 wifs qa a7 § o o
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under the remittance scheme whatever
disclosure was necessary has been made and
the income-tax authorities are satisfied. I do
not think anything is left or any ground is
given for casting any aspersion.

o TAATTEW : UEUA #T F1E ard
ARl & | TR 29 oaifErT #1 f s-
Sraw W 7 ot afeewe ¢ faar

‘Eﬁlﬁoﬁolﬂizﬁﬁﬁfgﬂfﬁ%2
wra war faar @

SHRI ARJUN ARORA
Chairman. . .

Mr. Deputy

SHRI LOKANATH MISRA Has
submitted his name ? It cannot be done.

he

SHRI ARJUN ARORA : I have submitted
my name in the morning.

SHRI DAHYABHAI V. PATEL
Then there are "others who have given their
names.

MR. DEPUTY CHAIRMAN : Those who
have given from the beginning only.

SHRI ARJUN ARORA : My name is there
in the morning.

SHRI ARJUN ARORA : I want to know
wt geawafa : AR F A T T A

sﬂmosoﬁamzmﬂﬁ?
T TE AT AT )

whether under the scheme it was possible for
an Indian national to receive money from an
Indian national abroad also. In this case the
contention of Mrs. Aruna Aiaf Ali is that she
received the money as a gift from an Indian
national abroad.

e
P

[Interruption)

SHRI DAHYABHAI V. PATEL : He must
ask a question and not play the role of a
Minister.

MR. DEPUTY CHAIRMAN : Mr.

Arora, information has been given. Whatever
you said has been repeated a number i of times.

You only ask your question.

SHRI R. K. KHADILKAR : Except one
thing there is no question. I would like to
assure the hon. Member that
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SHRI ARJUN ARORA : I am asking a
question, but half a dozen Members get up
every time. My question is whether under the
scheme it was open for Mrs. Aruna Asaf Ali,
an Indian citizen, to receive a gift from an
Indian abroad because she claimed that she
received money from an Indian national
abroad.

(Interruption)

MR. DEPUTY CHAIRMAN
question ?

Second

SHRI ARJUN ARORA : Another brief
question is whether any other Indian national
who received foreign remittance under this
scheme disclosed the name to the Government
or to the public; if not, why should Mrs. Aruna
Asaf Ali alone be singled out for this
disclosure in spite of the fact that in her
generosity ...

(Interruption)

SHRI SHEEL BHADRA YAIJEE : He is a
reactionary.'. .

SHRI LOKANATH MISRA : You are a
Russian agent . . .

SHRI BHUPESH GUPTA :
Mody is whose agent ?

Mr. Piloo

SHRI ARJUN ARORA : I want to know
whether any other Indian national except Mrs.
Aruna Asaf Ali was generous enough and
frank enough to offer to any agency of the
Government the name of the person who sent
the remittance.

Thirdly, . . .

MR. DEPUTY CHAIRMAN : No third
question.

SHRI BHUPESH GUPTA : When again
and again [ wanted to place it, you do not even
allow me.

SHRI R. K. KHADILKAR : While replying
to the Leader of the Opposition I made the
position very clear. He has repeated the
question in a different form. Under the scheme
when a remittance was received, the receiving
party was Under no obligation to disclose the
name. This is number one- Regarding the
second question whether others have also dis-
closed these things, I do not know, but the
income-tax authorities must be having that
information- 1 have no information. If the
House wants it, I shall give.
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SHRI ARJUN ARORA : Sir, I seek your
protection . . .

st wrerATeran o, § aeT #O
w1 a3 wfwar a2 v § 0 F AT
AT gATE ¥ g oSt dv e et

¥4 § I wAN A WA W A A W

THE ASSAM REORGANISATION
(MEGHALAYA) BILL, 1969

MR. DEPUTY CHAIRMAN : Mr.
Shukla.

SHRI C. D. PANDE (Uttar Pradesh): Sir, on
a point of order. The item that the hon.
Minister is to move cannot be taken now at
such short notice.

MR. DEPUTY CHAIRMAN : Let him first
say what he wantr. to say. Afterwards you can
raise a point of order.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Mr
Deputy Chairman, I seek your indulgence and
the indulgence of the House to move this
motion for  consideration.  Although this
item is not on the Order Paper, with your
indulgence and the support of the House I
would like to move the motion: "That the Bill
to provide for the formation within the State of
Assam of an autonomous State to be
known as Meghalaya and for matters
connected therewith, as passed by the Lok
Sabha, be taken into consideration."

SHRI S. N. MISHRA (Bihar) : Mr. Deputy
Chairman, may I say that probably all of us are
very much interested in the expeditious passing
of this measure. Let there be absolutely no
doubt about it, but at the same time this must
be made clear beyound any shadow of doubt
that we cannot put up with the cavalier fashion
in which this House is sought to be treated. We
cannot be at the beck and call of the
Government and we cannot just to enable the
Government to go to Bombay, get this
legislation for Meghalaya passed in an
irregular way. If we had to do it properly, we
would have sat for a day more beyond the
24th.

Another point. This cannot be taken up like
this. We are governed by certain rules of
procedure. The rules of procedure do not
permit this motion to be made in this way and
so I must say that some



